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(Proceedings through Video Conferencing)

NAFR 

HIGH COURT OF CHHATTISGARH, BILASPUR 

WPPIL No. 19 of 2022

Gram Panchayat,  Kandola  Through The  Sarpanch-Onkar  Patel,  Aged
About 36 Years, S/o Thakur Ram, R/o Gram Panchayat, Kandola, Post
Bonda, Police Station Sariya, District Raigarh Chhattisgarh.

---- Petitioner 

Versus 

1. The State of Chhattisgarh Through The Secretary, Department of
Revenue  And  Disaster  Management,  Mantralaya,  Mahanadi
Bhawan, Atal Nagar, Nawa Raipur Chhattisgarh.

2. The Commissioner, Bilaspur Division, Bilaspur Chhattisgarh.

3. The Commissioner, Raipur Division, Raipur Chhattisgarh.

4. The Collector, District Raigarh Chhattisgarh.

5. The Collector, District Balaudabazar Bhatapara (Chhattisgarh).

---- Respondents

(Cause-title taken from Case Information System)

For Petitioner :  Mr. S.P. Kale, Advocate.

For Respondents :  Ms. Meena Shastri, Additional Advocate General.

Hon'ble Shri Arup Kumar Goswami, Chief Justice

Hon'ble Shri N. K. Chandravanshi, Judge

Order on Board

Per   Arup Kumar Goswami, Chief Justice  

07  .02.2022  

By filing this public interest litigation petition, the petitioner prays for

setting aside the notification dated 20.10.2021 (Annexure P/1) issued by

WWW.LIVELAW.IN



2

respondent  No.1,  whereby,  a  new  District  Sarangarh  –  Bilaigarh,  is

sought to be created by exercising the powers under sub-section (2) of

Section 13 of the Chhattisgarh Land Revenue Code, 1959 by altering the

limits of Raigarh and Baloda Bazar – Bhatapara.

2. Heard Mr. S.P. Kale, learned counsel for the petitioner.  

3. Ms. Meena Shastri, learned Additional Advocate General appearing

for  the  respondents  submits  that  already  four  public  interest  litigation

petitions, being WPPIL Nos. 5 of 2022, 7 of 2022, 10 of 2022 and 11 of

2022 are pending, and therefore, there is no justification for entertaining

another  public  interest  litigation on the same subject  matter.  She has

submitted that,  however,  the petitioner  had made an averment  in  the

petition that to the best of his knowledge, no other public interest litigation

is pending on the same subject matter.

4. Rule 79 (1) of the High Court of Chhattisgarh Rules, 2007 requires

that the petition shall contain the statement of the petitioner whether any

petition was filed in this Court relating to the same cause and the result

thereof.

5. At  this  juncture,  Mr.  Kale  submits  that  he  may  be  permitted  to

withdraw this application with liberty to file an appropriate application in a

pending public interest litigation petition.

6. Considering the above submission, this public interest litigation is

not entertained and accordingly, the petition is dismissed on withdrawal.
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7. Liberty is granted to the petitioner to file an application, as prayed

for.   In  the  event  of  filing  of  such  application,  the  same  shall  be

considered in accordance with law.

     Sd/-                                                              Sd/-
      (Arup Kumar Goswami)                         (N. K. Chandravanshi)

     Chief Justice                                                     Judge  

                  Hem

WWW.LIVELAW.IN


